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500 Kg adulterated paneer seized, one
caught

Garhwal Post Bureau

Dehradun, 28 May: The Food Safety and Drug Administration (FDA) conducted a
surprise raid on Wednesday and seized 500 kilograms of adulterated paneer from a car.
During a checking operation, the paneer was found to be of very poor quality and
dangercus for public health.

According to the information, district FDA officers Manish Sayana and Ramesh Singh,
along with police officer Pramod Bhandari, in-charge of Niranjanpur Mandi police outpost,
were checking vehicles in the Bhandari Bagh area. During this, they noticed a white
Hyundai Eon car in suspicious condition.

They stopped and searched the car. Around 500 kg paneer was found in the boot and
back seat of the car. There was no cocling system in the vehicle. The paneer was covered
with dirty plastic bags and was being carried in cpen and unhygienic condition.

A man named Mchammad Irshad, son of Khalil Ahmad, was present in the car. He could
not show any valid documents about the paneer. After checking, the team found that the
paneer was not safe to eat. 5o, the team seized the paneer immediately.

Additional Commissioner Tajbar Singh Jaggi said that some people are still trying to sell
fake and low-quality food in the market. But the department is alert and strict action is

being taken against such people.
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Food safety Srinagar conducts market
inspections

The Food Safety Srinagar DFCO conducted intensive market inspections led by Assistant
Commissioner Food safety , food safety officer Hakeem Adil Rashid, Khalid Bashir Syed
Dilpazir along with team of Mobile food testing van across several key areas, including
Sanat Nagar, Bagh-i-Mehtab, Lal Nagar Chanapora, and Housing Colony Chanapora, to
assess adherence to food storage guidelines.

During the drive, Food Business Operators (FBOs) were sensitized on the importance of
proper storage practices, particularly for high-risk food items such as packaged drinking
water, carbonated water, milk, and milk products. Officials emphasized that exposing such

items to direct sunlight can compromise their quality and safety of the products

All FBOs were directed to strictly follow food safety regulations, ensuring that high-risk
food items are stored in appropriate conditions to prevent contamination and degradation.
Non-compliance will attract action under the Food Safety and Standards Act, reinforcing
the department’s commitment to consumer welfare and public health.

The Food Safety Department urges businesses to uphold safe storage practices and assures

continued vigilance through routine inspections to prevent violations.
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Two mango godowns locked and sealed near
Rajapalayam

A mango godown at Mamsapuram in Virudhunagar district, which was found operating
without Food Safety and Standards Authority of India (FSSAI) licence, was locked by Food
Safety officials on Thursday.

Another godown was sealed as the owner was not present to open it for inspection.

A team of officials led by Virudhunagar District Food Safety Designated Officer S. Mariappan
conducted inspection at the two godowns on Rajamani Nadar Street.

The officials, including Food Safety Officer Veeramuthu and from the Labour Welfare
Department, found that one of the godowns did not possess FSSAI licence. Besides, the
godown had not used ethylene gas chamber, the permitted procedure for artificial ripening of
mangoes. Instead, it was directly sprayed on the mangoes, which was against the established
procedure for artificial ripening.



The officials seized 890 kg of mangoes and samples were taken for analysis in the laboratory.
Since the godown did not have licence, it was locked and the officials began an inquiry into
the issue. Based on the outcome of the laboratory test, further action would be taken.

When the officials went to the other godown, the owner did not turn up to facilitate
inspection. The godown was sealed under the provisions of Food Safety and Standards Rules
2011. The order of closure was pasted on its door. After the godown owner appeared before
the officials, it would be opened for inspection and samples would be lifted from the
premises and further order would be issued to reopen it.

Traders can use ethylene gas chambers to artificially ripen the mangoes or use ethylene
cylinders for the purpose.

A statement said traders involved in food business such as vegetables, fruits, mango
godowns and temporary eateries should get licence/registration certificate under Food
Safety and Standard Rules 2011 through https://foscos.fssai.govin

Units operating without the license would be closed and cases would be booked under the
provisions of Food Safety and Standards Act 2006. People can lodge complaints against
quality of food over 94440-42322, State WhatsApp complaint number or over
https://foodsafety.tn.gov.in or using TN Food Safety app.

The details of the complainant would be kept confidential.
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FSSAI cracks down on misleading '100%
natural’ claims in food advertising

New advisory of Food Safety and Standards Authority of India (FSSAI)
warns food business operators against using unsubstantiated '100%’
claims, reinforcing the 2018 Advertising and Claims Regulations.

S55d

The Food Safety and Standards Authority of India (FSSAI) has issued a fresh advisory cautioning
food business operators (FBOs) against making unverified '100%' claims—such as "100% natural'
or "100% pure'—in their product advertising and labeling.

In its advisory dated May 28, 2025, the regulator said, "FSSAI has observed a growing trend in
the use of the terms "100%' on food product labels and across various promotional platforms. this
terminology is ambiguous, misleading within the current regulatory frameworks, and is prone to
misinterpretation.”

According to the advisory, such absolute claims can be deceptive if not backed by verifiable
evidence. FBOs are reminded that any claim made must comply with the Food Safety and
Standards (Advertising and Claims) Regulations, 2018, which stipulate that all assertions should
be truthful, not misleading, and substantiated.



"The usage of the terms '"100%" in isolation or conjunction with other descriptors-is likely to convey
a false sense of absolute purity or superiority, potentially leading consumers to believe that
competing products in the market do not comply with prescribed standards.

Therefore, all the FBOs are advised to discontinue the usage of the term "100%" on food product
labels, packaging, and promotional content," the regulator said in its latest advisory.

This move aims to curb misleading marketing practices and ensure that consumers receive
accurate information about the food products they purchase. This is not the first time FSSAI has
addressed this issue. In a previous advisory, the authority highlighted concerns over the labeling
of reconstituted fruit juices as '100% fruit juice,' noting that such claims are not permissible under
the existing regulations.

The 2018 regulations were established to prevent false advertising and protect consumer
interests by ensuring that food labels and advertisements accurately represent the product. Under
these regulations, any claim made must be substantiated with scientific evidence and should not
exaggerate the benefits of the product.

FBOs are advised to review their product labels and advertising materials to ensure compliance
with these regulations. Non-compliance could lead to regulatory actions, including penalties and
product recalls, it was added.
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FSSAI asks food companies to
remove “100 per cent” claim
from labels

In an advisory, the Authority said it has observed a growing trend of
use of “100 per cent” on food labels and across various promotional
platforms
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The Food Safety and Standards Authority of India (FSSAI) has asked
food and beverage companies to remove the term “100 per cent” from
their labels, packaging and promotional material. The Authority said the
usage of this term could give a “false sense of absolute purity or
superiority” to consumers.

In an advisory, the Authority said it has observed a growing trend of use
of “100 per cent” on food labels and across various promotional



platforms. “ This terminology is ambiguous, misleading in the current
regulatory framework and is prone to misinterpretation,” it stated.

It pointed out that under the Food Safety and Standards ( Advertising and
Claims) Regulations, 2018, the term “100 per cent” is not defined or
referenced in any manner.
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FSSAI asks States/UTs to take measures for addressing obesity

NEW DELHI, MAY 28 /-
-/ Food regulator FSSAI
has asked States to take
steps, including creating
an awareness programme,
to address the growing
challenge of obesity. "In
response to the Prime
Minister's clarion call for
urgent action against
obesity and reducing oil
consumption by 10 per
cent, the Food Safety and
Standards Authority of
India (FSSAI) on Tuesday
urged States and UTs to
step up awareness efforts
and implement concrete
measures to tackle the
growing public health
concern," the regulator
said in a statement. The
matter was deliberated
during the 47th Central

Advisory Committee
(CAC) meeting held on
May 27, 2025, in New
Delhi. During the

extensive deliberations,

States and UTs were
strongly urged to scale up
comprehensive measures,

including widespread
public awareness
campaigns, to effectively
address the Prime
Minister's call for an

PN

obesity-free and healthier
nation, it added. A
significant point of
discussion was the recent
directive from the
Central Board of
Secondary
Education
( CBSE)
regarding the
establishment of
'sugar boards' in
schools. The
4 FSSAI stressed
the need for
states to actively
support and implement
this crucial initiative ina
big way. This would help

significantly curb
excessive sugar
consumption among

school-going children and
foster healthier dietary

habits from a young age.
The FSSAI emphasised
that "states are key to the
successful execution of
these public health
initiatives". Discussions
revolved around
strategies for states to
enhance their food safety
surveillance, promote the

'Eat Right India’
movement, and
encourage the

availability of nutritious
and safe food options
across all segments of

society.
The authority
reiterated its

commitment to providing
all necessary technical
guidance and support to
states and UTs in their
endeavours. (PTI)
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FSSALI asks States to curb
excessive sugar intake by
school students, raise awareness

—
Meenakshi Verma Ambwani
New Delhi

The Food Safety and Stand-
ards Authority of India (FS-
SAI) has asked the States to
step up efforts to curb ex-
cessive sugar consumption
in school children.

Referring to a recent dir-
ective from the Central
Board of Secondary Educa-
tion regarding the establish-
ment of boards in
schools, FSSAI underlined
the need for the States to
support “this crucial initiat-
ive and foster healthier diet-
ary habits from a young age”.

HEALTH CONCERN

In its 47" Central Advisory
Committee meeting held on
May 27, FSSAI asked the
State governments to step
ur awareness efforts and im-
plement measures to tackle

the growing public health
concern. This, it said, was in
line with the Prime Minis-
ter’s call for action against
obesity and reducing oil con-
sumpnon by 10 per cent.

the extensive de-
liberations, the States and
UTs were urged to scale up
measures, including public
awareness campaigns, to ef-
fectively address the Prime
Minister’s call foran obesity—
free and healthier nation,” an
official statement added.

The FSSAI emphasised
that the States are key to the
successful execution of these
public health initiatives.
“Discussions revolved
around strategies for States
to enhance their food safety
surveillance, promote the
‘Eat Right India’ movement
and encourage the availabil-
ity of nutritious and safe
food options across all seg-
ments of society,” itadded.
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REDUCTION IN OIL
CONSUMPTION TO
SUGAR BOAR!

FSSAI PLANS FO
OBESITY-FREE INDIA

Rhythma Kaul

fetten@hindustantimes com

held its central advisory com-
mittee meeting with stakehold-
ers on Tuesday to look for strat-
egles for states on how best to
im Prime Minister Nar-
endra Modi's suggestion to
reduce ofl consumption by 10%,
according to people familiar
with the matter.

Among other issues on the
agenda, they added, were how
states can enhance their food
safety surveillance, encourage
the availability of nutritious and
safe food options, and promote
the “Eat Right India™ movement
which was introduced in 2018 10
improve public health and com-
bat negative nutritional trends
to fight lifestyle diseases.

During his address at the

opening ceremony of 38th
I\hdaL:fGlmm Dehradun in

January, Modi m?oke about
fighting obesity and reducing oll
consumption for better heaith.

“In response to the Prime
Minister’s charion call for urgent
action against obesity and
Mwmmmmpdm by
10%. the has urged states
and UTs to step up awareness
efforts and implement concrete
measures to tackle the growing
public health concern,” the food
regulator said in a statement.

The move will also help eco-
nomically - India currently
imports 57% of its edible oll
requirement.

According to FSSAI officials,
during the food regulator’s 47th
Central Advisory Committee
(CAC) meeting on Tuesday,
states and Union territories
(UTs) were urged to scale up
measures to address
the PM’s call for an obesity-free
and bealthier nation.

A significant point of discus-
sion was the recent directive
from the Central Board of Sec-
ondary Education (CBSE)
regarding the establishment of
‘sugar boards' in schools.” the
statemnent added.

Sugar boards will display
information about sugar con-
tent in everyday foods, its health
risks, and alternatives to sugary
snacks and drinks.
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FSSAI notifies guidelines for
recycled-PET material for
beverage makers, labelling
norms specified

Labels of packaging containing recyled PET material will need to
carry logo and declaration for easy identification

. e

As per the regulations notified by the Ministry of Environment, Forest and Climate Change, consumer prod
uct companies will need to ensure 30 per cent of recycled plastic is used to make category-1 packaging

The Food Safety and Standards Authority of India (FSSAI) has notified
guidelines specifying the accepted criteria for food-grade recycled PET
(Polyethylene terephthalate) which can be used as food contact material
by beverage makers. The guidelines, which specify various aspects of r-
PET recycling, also introduced a new logo that will need to be displayed
on labels along with information on the percentage of recycled PET
material used in the packaging material. The food safety authority has said
that this logo has been developed to ensure “easy identification” and “for
the benefits of consumers”.

As per the regulations notified by the Ministry of Environment, Forest and
Climate Change, consumer product companies will need to ensure 30 per



cent of recycled plastic is used to make category-1 packaging, which
includes rigid plastics used in PET bottles, by FY26. These regulations
came into effect from April 1.

FCM-rPET resin

FSSAI said these guidelines “pertain to process and operations” involved
in recycling of PET materials, which will be used as food contact
materials. The guidelines also specify the “acceptance criteria” for FCM-
rPET resin (Food contact material-recycled PET). It added the guidelines
will apply only to recycling technologies approved by FSSAI.

FSSAI defines FCM-rPET as, “post consumer food grade PET resin that
has undergone a validated decontamination process” as per norms set by
national and international regulatory authorities to “achieve specified
purity for directly holding food.”

In terms of “markings and labelling, the guidelines stated that the food
contact material made of FCM-rPET will be required to carry the
specified logo along with a declaration stating, “...the packaging material
is made with recycled PET”. Sources said that the specific logo for r-PET
used in food products has also been developed to identify the r-PET
packaging is safe and sustainable.

The guidelines have defined various processes including super-clean
recycling process and melt-in recycling process among others which will
be acceptable for producing recycled PET as food contact material. It
added that conventional recycling processes will not be allowed. “Such
processes should not be used for manufacturing food contact materials as
it does not have the decontamination process step,” it added.

The guidelines have also defined the criteria for testing as well as
documentation parameters that various stakeholders including food
business operators will need to adhere to for using recycled PET materials
in food applications.



Last month, the Food Authority had organised a national consultation
with various stakeholders guidelines, which have now been finalised.

These guidelines come at a time when several r-PET manufactures are
awaiting approvals from FSSAI for their facilities; the F&B industry has
raised concerns about lack of enough supply of approved r-PET material
to meet the demands of beverage companies.
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UP Govt Launches Statewide Campaign, Deploys Task
Force To Combat Milk Adulteration

The Uttar Pradesh government has expressed concern over the sale of synthetic and adulterated milk and milk products. To address this,
a special drive has been launched across the state involving continuous checks and raids. A joint teamn of the Food and Drug
Administration, Dairy Development Department, Police, and Administration will take action against those involved in the trade of fake and
adulterated milk and milk products. This follows Chief Minister Yogi Adityanath's instructions for effective prevention during a review of the
Food and Drug Administration Department on May 15.

Amid rising concerns over the production and sale of synthetic and adulterated

milk and related products, the Uttar Pradesh government has ordered a special
statewide campaign to tackle the issue. The campaign will involve joint action
by the Food and Drug Administration (FDA), Milk Development Department,
police, and district administration.

The decision follows Chief Minister Yogi Adityanath’s directive during a review
meeting of the Food and Drug Administration Department held on May 15,
where he expressed serious concern over the growing cases of adulteration in
dairy products and emphasised the need for strict enforcement.



Acting on the Chief Minister's instructions, FDA Commissioner Rajesh Kumar has
issued orders to all Assistant Commissioners (Food), directing them to take
effective and coordinated action. The instructions call for continuous raids and

inspections, particularly in high-risk areas where complaints regarding
adulterated or synthetic milk have surfaced.

The campaign will target dairy owners, operators, and retailers involved in the
supply and sale of milk laced with harmful chemicals. A designated officer from

the Milk Development Department has been appointed in each district to
ensure coordinated action.

The state government has emphasised that the goal of this campaign is to
ensure the availability of safe and unadulterated food and beverages to the
public through sustained monitoring and strict enforcement measures.
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Inspections of manufacturing and bottling
units intensified in Coimbatore

The move comes amid a surge in public consumption of bottled water, prompting authorities to
ensure higher standards of safety and hygiene.

COIMBATORE: Following the reclassification of packaged drinking water and
mineral water as high-risk food categories, the Food Safety Department in Tamil

Nadu's Coimbatore district has intensified inspections of manufacturing and

bottling units.

The move comes amid a surge in public consumption of bottled water, prompting
authorities to ensure higher standards of safety and hygiene.

Dr T. Anuradha, the Designated Food Safety Officer for Coimbatore district, said the
Food Safety and Standards Authority of India (FSSAI) recently upgraded the risk

classification for these products, requiring more stringent audits and safety checks.

“There are 76 drinking and mineral water manufacturing and bottling units in the

Coimbatore district. Some are operating below the required standards,” Dr

Anuradha said.
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FSSAI asks states to step up
measures on public health,
obesity

Referring to a recent directive from CBSE regarding the
establishment of ‘sugar boards’ in schools, FSSAI stressed the need
for States to actively support and implement “this crucial initiative in
a big way”

The Food Safety and Standards Authority of India (FSSAI) has asked the
States to step up their focus on curbing excessive sugar consumption in
school-going children. Referring to a recent directive from the Central
Board of Secondary Education (CBSE) regarding the establishment of
‘sugar boards’ in schools, FSSAI stressed the need for States to actively
support and implement “this crucial initiative in a big way, recognising its
potential to significantly curb excessive sugar consumption among
school-going children and foster healthier dietary habits from a young

29

age.



In the 47th Central Advisory Committee (CAC) meeting held on May 27,
FSSAI asked states to step up awareness efforts and implement concrete
measures to tackle the growing public health concern. This it said was in
line with the Prime Minister’s call for urgent action against obesity and
reducing oil consumption by 10per cent.

“During the extensive deliberations, States and UTs were strongly urged
to scale up comprehensive measures, including widespread public
awareness campaigns, to effectively address the Prime Minister’s call for
an obesity-free and healthier nation,” an official statement added

The FSSAI emphasised that States are key to the successful execution of
these public health initiatives. “Discussions revolved around strategies for
states to enhance their food safety surveillance, promote the ‘Eat Right
India’ movement, and encourage the availability of nutritious and safe
food options across all segments of society,” the statement added.

The 47th CAC meeting was attended by over 60 participants, including
Commissioners of Food Safety, senior officials from States and UTs,
representatives from central ministries, and stakeholders from the food
industry, consumer groups, agriculture, laboratories, and research
organisations.
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VOICE OF NORTHEAST INDIA

FSSAl urges states and UTs to boost efforts against
obesity, supports PM’s call for healthier India

SSd

The Food Safety and Standards Authority of India (FSSAI) on Wednesday
urged States and Union Territories to intensify efforts in response to the
Prime Minister’s clarion call for urgent action against obesity and a 10%
reduction in oil consumption.

The appeal was made during the 47th Central Advisory Committee (CAC)
meeting held on May 27 in New Delhi, where comprehensive measures to
address this growing public health concern were deliberated.

States and UTs were strongly encouraged to scale up public awareness
campaigns and implement concrete actions to realise the vision of an
obesity-free and healthier nation.

A key highlight of the discussions was the recent directive from the Central
Board of Secondary Education (CBSE) to establish ‘sugar boards’ in
schools.

The FSSAI emphasised the critical role of States in actively supporting and
implementing this initiative to curb excessive sugar consumption among
children and promote healthier dietary habits.

The Authority also stressed the importance of enhancing food safety
surveillance, promoting the ‘Eat Right India’ movement, and ensuring the
availability of nutritious and safe food options across all segments of
society.

FSSAI reaffirmed its commitment to providing the necessary technical
guidance and support to States and UTs for the successful execution of

these initiatives.



The 47th CAC meeting saw participation from over 60 members, including
Commissioners of Food Safety, senior officials from States and UTs, central
ministry representatives, and stakeholders from the food industry,
consumer groups, agriculture, laboratories, and research organisations.
Building on these discussions, a few days back, the FSSAI also urged all
States and Union Territories to intensify inspections and conduct special
enforcement drives to curb the illegal use of non-permitted fruit ripening
agents, as well as the colouring and coating of fruits with synthetic colours
or non-permitted wax, according to an official release.

Commissioners of Food Safety across all States and UTs, along with
Regional Directors of FSSAI, have been directed to maintain strict vigilance
over fruit markets and mandis to prevent the illegal use of ripening agents
such as calcium carbide, commonly referred to as ‘masala’.

As part of these enforcement efforts, go-downs and storage facilities
suspected of using prohibited substances like calcium carbide for fruit
ripening are to be inspected thoroughly.

These combined measures reflect FSSAI’s commitment to safeguarding
public health by ensuring food safety alongside promoting healthier dietary

habits across the country.
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Tamil Nadu

Food safety department in TN's
Coimbatore intensifies checking on water
bottling and supply units

Manufacturers are required to adhere to rules such as printing expiration dates and
ensuring that bottles and cans have at least 85% transparency (clean).

COIMBATORE: After drinking and mineral water have been classified as high-
risk categories, the food safety department in Coimbatore district has ramped
up inspections on suppliers.

Their consumption among the public has been increasing and the department
plans to conduct regular inspections.

Manufacturers are required to adhere to rules such as printing expiration
dates and ensuring that bottles and cans have at least 85% transparency
(clean). Block-level food safety officials have been instructed to perform
periodic checks at all production units throughout the district.

Designated Food Safety Officer for Coimbatore district Dr T Anuradha said
Food Safety and Standards Authority of India (FSSAI) has reclassified
packaged drinking water and mineral water as high-risk food categories. This
means that manufacturers of these products will face more strict safety
checks and audits.

"There are 76 drinking and mineral water manufacturing and bottling units in
Coimbatore district, some of which are found to be substandard. We aim to
increase inspections and also hold a meeting with manufacturers next week
to emphasise to be followed during production and supply of drinking and
mineral water cans,” she said.



Dr Anuradha said expiration dates must be printed on the containers - one
month for 20-litre cans and six months for smaller cans. "Total Dissolved
Solids (TDS) should be between 75 and 500 mg/L, and water should be
enhanced with calcium and magnesium.

"Though adding minerals may change taste it is good for health. Water cans
must not be transported in open vehicles due to potential chemical reactions
caused due to sunlight and heat. Additionally, they must ensure that
containers are clean and at least 85% transparent,” she said.

During inspections, officials will verify licenses, examine safety measures,
check the bottling process, inspect sanitation of the units, and check audit for
waste water management.
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Eight restaurants shut, 12 issued notices in
Kozhikode food safety drive

A pre-monsoon flash inspection carried out by the Food Safety department exposed several
restaurants, cool bars, and bakeries that were reportedly handling food production in
unhygienic conditions. The inspections were conducted in Kozhikode North, Kozhikode
South, Vellayil, Kunnamangalam, and Cherooppa, following confidential complaints from
the public.

Food Safety department officials said eight restaurants found violating hygiene norms were
recently shut down following the inspections. Notices were issued to the owners of 12 cool
bars and bakeries after cleanliness issues were identified, they added.

The flash inspections were launched after reports emerged that some restaurants were using
impure water for cooking in highly unhygienic environments. There were also complaints
that certain restaurant owners ignored public grievances and failed to comply with
instructions issued by local authorities.

“We covered around 100 shops in the latest round of flash inspections across five selected
locations,” said a Food Safety department official who was part of the special squad. He
added that some restaurants were even operating without the mandatory trade license.

Squad members said the inspections will continue in light of more complaints against
suspected restaurants and wayside eateries. Hefty fines have already been imposed on
violators as part of the intensified surveillance measures, they added.

Health department authorities had recently issued alerts about the spread of various
waterborne diseases. Additional checks, led by Health department squads, were also
conducted at suspected locations to assess the quality of water used in juice parlours and
hotels.

During previous rounds of inspection, squads had exposed a few hotels suspected of using
unapproved ingredients in food preparation. Five hoteliers were fined based on scientific lab
reports. Officials said that some wayside eateries were also found committing similar
violations during earlier inspections.
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FSSAI URGES STATES, UTS TO CRACK DOWN ON
ILLEGAL FRUIT RIPENING & SYNTHETIC COATING
PRACTICGES

The Food Safety and Standards Authority of India (FSSAI) has urged all States and Union
Territories to intensify inspections and carry out special enforcement drives to curb the illegal
use of non-permitted fruit ripening agents, as well as the colouring and coating of fruits with
synthetic colours or non-permitted wax.

In a notification, the FS5AI urged the Commissioners of Food Safety of all States and Union
Territories, as well as the Regional Directors of FSSAI, to maintain strict vigilance over fruit
markets and mandis, to curb the illegal use of ripening agents such as calcium carbide.

FSSAI also urged all Food Business Operators to adhere to the Standard Operating
Procedures to ensure safe and compliant ripening practices. The Authority reiterated that any
violation of norms will lead to strict penal action under the FSS Act, 2006.
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FSSALI asks States to curb use ofillegal ripening agents on fruits

Ssal

Food Safety and Standards
Authority of In

NEW DELHI:

FOOD regulator FSSAI has asked all States to check illegal use of ripening agents and synthetic coatings for fruits as part of its efforts ensue safe food for people. ‘The Food
Safety and Standards Authority of India (FSSAI) has urged all States and Union Territaries to intensify inspections and carry out special enforcement drives to curb the ilegal use

of non-permitted fruit ripening agents, as well as colouring and coating of fruits with synthetic colours or nonpermitted wax," the regulator said in a statement on Tuesdy.

The Commissioners of Food Safety of all States/UTs and RegionalDirectorsoffSSAlhave beenrequested tomaintainstrict vigilance over fruit markets and mandis,
tocurbillegaluseof fruit ripening using agents like calcium carbide, commonly known as ‘masala’. As part of the enforcement drive, FSSAI has suggested that inspection of

godowns and storage facilties, particularly those suspected of sing substances like calcium carbide for ripening, may be carried out.
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FSSAI urges states to intensify inspections
against illegal ripening agents, synthetic
coatings in fruits

New Delhi [India], May 21 (HBTV): The Food Safety and Standards Authority of India
(FSSAI) has urged all States and Union Territories to intensify inspections and conduct
special enforcement drives to curb the illegal use of non-permitted fruit ripening agents,
synthetic colouring, and coatings on fruits.

In an official release, the FSSAI directed the Commissioners of Food Safety across all
States and UTs, along with its Regional Directors, to maintain strict vigilance over fruit
markets and mandis, particularly focusing on the use of ripening agents such as calcium
carbide, commonly known as 'masala’.

As part of this enforcement campaign, the FSSAI has suggested inspections of godowns
and storage facilities, especially those suspected of using calcium carbide for artificial
ripening. The presence of calcium carbide on the premises or stored alongside fruit
crates will be treated as circumstantial evidence against the concerned Food Business
Operator (FBO), which may lead to prosecution under the Food Safety and Standards
(FSS) Act, 2006.



The release emphasised that calcium carbide is strictly prohibited for artificially
ripening fruits under the Food Safety and Standards (Prohibition and Restrictions on
Sales) Regulations, 2011. Its use poses severe health hazards, including mouth ulcers,
gastric irritation, and potential carcinogenic effects.

The FSSAI also raised concerns over the use of ethephon solution by some FBOs,
particularly for ripening bananas and other fruits, where fruits are directly dipped into
the chemical. In response, the Authority has issued a guidance document titled Artificial
Ripening of Fruits — Ethylene Gas: A Safe Fruit Ripener.

The document states that ethephon may he used only as a source for generating ethylene
gas, and strictly in accordance with the Standard Operating Procedure (SOP) prescribed
by the FSSAIL This SOP outlines critical parameters, including chamber requirements,
handling conditions, sources and application of ethylene gas, post-treatment operations,
and overall safety protocols.

The FSSAI warned that any violation of these guidelines will attract strict penal action
under the FSS Act, 2006. It has urged all stakeholders in the fruit supply chain—
including FBOs and consumers—to stay vigilant and ensure that only safe and legally
compliant fruits enter the market, thereby upholding food safety and quality standards.
(AND)
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FSSAI Ups Compliance Norms, Demands Closure Reports From
Expired FBOs

The Food Safety and Standards Authority of India (FSSAI) has required all food
business operators (FBOs) to submit a closure report or announce their status following
the expiration of their license or registration to increase compliance and transparency in

the food business ecosystem.

According to the most recent directive, which was released on May 16, 2025, FBOs
must now respond through the Food Safety Compliance System (FoSCoS) portal if their
licences or registrations have expired. The purpose of this procedural modification is to
guarantee the correct tracking of food enterprises that are currently operating and to

stop the abuse of expired permits.

“All Food Business Operators (FBOs), whose FSSAI licence/registration has expired during FY
2024-25, are hereby directed to mandatorily submit a Closure Report. This report must confirm
that no food business activity is being conducted at the respective premises on the expired FSSAI
license/registration number, or else, food businesses shall confirm whether a new
license/registration has been obtained. FBOs are also required to provide specific reasons for the
non-renewal of the FSSAI licence.”

Additionally, in the future, the food firm operator is required to justify closing their firm or
not renewing their FSSAI licence or registration when it expires. The relevant FBO must
submit such requests via the Food Safety Compliance System (FoSCoS) portal. The



guidance stated that this step is necessary to ensure traceability and transparency in the
licensing framework and is a component of regulatory compliance.

Additionally, the regulator emphasised that running a food business with an expired
FSSAI licence or registration will be considered a breach of Section 31 of the Food
Safety and Standards Act, 2006, and that Section 63 may result in a fine of up to Rs 10
lakhs.

Further, to ensure that non-compliant or closed firms do not continue to operate without
a valid licence, the most recent action is anticipated to assist FSSAI in maintaining a
more streamlined and current registry of active FBOs.

Aligning with its goal of ensuring safe and hygienic food practices nationwide, the new
reporting mechanism supports the regulator's larger push towards digitalised compliance
and accountability. State food safety departments may investigate or take legal action if
the directive is not followed.



























